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0.RJRKAYASTHA,_JM 

Ld. Counsel Mro Arora on behalf of the official respondents 
- 	on 

11 	 submits that he riled this applicationtl2-2-2001 seek&ng extension 

or time for implementation of the order of the Tribunal dated 

30-10-2000 passed in O.A..1059 of 1995 praying for thieecthi, 

time to implement the judgemant. In the meantime they also fifed 

an application before the High court of Calcutta challenging the 

validity of the impugned order of the Tribunald ated 30-13-2000. 

But LdCóunsil Mr. Chatterjee submits that he did no get any infor 

matSon regarding filing of the application before thd High Court* 

f'breover, flQ step has been taken by the respondents. 

2. 	We find that three ntnths' time has already been consumed 

by the respondents  for the purpose of iiplementation of the judge.. 

ment as sought for in this application. Since the mtter is pend-

ing before the Ron' ble High Court of Calcutta, theref 11 ore, we rind 

that the application has beme Infructuous. AccordIngly, applica- 

tion is dismissth 
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